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Review Application No._ __/
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Advocate | . for the applicant (s) M. C. ,&(m,ka.

Advocate for the respondent (s) & .8 C.
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The issue relates to initie=
ration of departmental proceeding.
.0n verge of the retirement disci-
?plinary proceeding was initiated

!
i
|
134442003

2
'

BT T Wy, P

iSubsequently. by order dated
55.8.2002. the departmental procee=
ding initiated against the applice
ant by the Deputy Postmaster vide
» order dated 30.7.2002 was dropped.
W.Wl‘ " Within a short span, the second
(gb "order dated 12.8.2002 was passed
:and the order reads as follows @

“shri Kanti Ranjan Deb
Barma, Dy. Postmaster,
Agartala HO was charge

_ i : sheeted by B.P.S., Agartala
) ~ under Rule-14 of CCs (CCA)

‘ f “Rules, 1965 vide DPS

| Agartala memo No.SB/AARB/02

r dated 30 July, 02.

< The D.P.S., Agartala
N\ under duress, threat and
compulsion from the servicCes
union has dropped the said
charge sheet under memo
No. SB/AAR/02 dated 5 Aug.
020

Contd/-




< B v

3.4.2003 Therefore, by the ogher
‘ O©f the competent authority the
memo No. SB/AAR/02 dtd 5 Aug.
2002 dropping the said charge
sheet stands cancelled. Ag
such, the charge sheet under
Rule-14 of CCs9CCcA) Rules,1965
against Shri Kanti Ranjan Deb
Barma, Dy Postmaster, Agartala
H.O. issued by DPS Agartala
under memo No. SB/AARB/02 dated
30 July, 02 ‘STANDS'™
The applicant assailed the above order
before this Bench by way of an Original
Application which was numbered as O.A.
. No.1/2003. By order dated 9.1,2003
~ the 0.A. was disposed of directing the
' Chief Post'Master General, N.E. Circle
© £O ‘consider the representation submitted
by the applicant and pass a speaking
‘order within a time prescribed. While
disposing the application this Bench
‘also directed the applicant to submit
his reply to the memorandum/articles
of charges within one month, but there-
after, till the representation is
decided, further action was not to be
‘taken and same would be subject to the
final order that may be passed by the
Chief Postmaster General. N.E. Circle,
Persuant thereto, a speaking order was
"passed vide order dated 31.1.2003 £e jeCe:
ting his representation and directeéd: the
disciplinary authority to continue the
disciplinary proceeding and conclude
at the;earliest. ) "

Mr. C. Singha, learned counsel
appearing for the applicant contended
that the impugned order dated 31.1.2002
is patently unlawful and requires to be
quashed, Learned counsel Mr. 8ingha,
also submitted that the disciplinary
proceeding that was initiated was
finally withdrawn and therefore, initiae-
tion of departmental proceeding by
reveiwing its earlier order does not
arise. In the absence of statutory
provision for teview the impugned action
is unsustainable in law learned counsel

for the applicant further submitted, i

Contd/-
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I have also heard Mr. A, Deb Roy,
learned Sr. C.G.S.C. for the responde=

‘ntse.

On consideration of materials
on record, I am not inclined to
intervene the matter at this stage.
The authority has already initiated
departmental proceading and the
applicant also submitted his written
statement. Therefore, it would be
appropriate to direct the authority
to conclude the proceeding with utmost
expedition,.keeping in mind the facts
that the applicant had already retired.
The applicant may also file additional
written statement, if he so desires
raising all the available legal groun-
ds within fifteen days from today. The
respondents are also ordered to
conclude the disciplinary proceeding
as early as possible within three
months from the date of receipt of
certified copy of the order. It is,
however, not to be reiterated that
the time schedule for conclusion
of the departmental proceeding within
the specified time will also depend
on the extent of co-operation extended
by the applicante The applicant Shri
Kanti Ranjan Deb Barma is also thus
ordered to offer full assistance and
collabaration to the disciplinary
authority in expeditious disposal of
the proceeding. Needless to state that
the regpondents shall continue to pay
the provisional pension to the |
applicant during the pendency of the
proceeding and the same shall be
subject to the outcome of the depart=-

mental proceeding.

The application is thus stands
disposed of. No order as to costs.

Vice~Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - GUWHATI .

GUWHATI BENCH

(An application under section 19 of the Administrative
Tribunals Act , 1985.)

Original Application No .... .. / 2003.

BETWEEN
Kanti Ranjan Debbarma ,S/0O Late Ramchandra Debbarma .Ex-
D.P.M.(H.S.G.- I),Agartala , H.O., Thakurpalli Road, Krishna
Nagar, Agartala - 799001.
............. Applicant.

VERSUS

1.Union of India , represented by the Secretary , Ministry of

Communication , (Postal Service ) , Govt. of India .

2.Director General , Department of Post , Dak Bhavan , New
Delhi - 110001 .

3.The Chief Post Master General , N.E. Circle , Shilong -
793001, Meghalaya .

4.The Director Postal Services , Agartala — 799001 , Tripura

(west) .

........... Respondents .
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1.PARTICULARS OF THE ORDER AGAINST WHICH THE -
APPLICATION IS MADE : -

The applicant is aggrieved of the disciplinary proceeding drawn
against him by Director Postal Service , Agartala , 799001, vide
mémo no SB/AARB/02 Dated 30.07.02 and by menio no-staff
/109-25/2002 dated 31.01.2003 passed by the Chiefe Postmaster
Genaral,N.E.-Circle,Shilong. Hence this application.

2. JURISDICTION OF THE TRIBUNAL : - The applicant declares

that the subject matter of this application falls within the

jurisdiction of this Hon’ble Tribunal .

3. LIMITATION : - This applicant is very much within the

limitation the Act .

4. FACTS OF THE CASE : -

1)That the applicant joined the Service of the Postal Department,

Govt. of India on 13.07.64 as P. A( Postal Assistant ).Thereafter
on completion of 16 years of service he was promoted to L.S.G.
(Lower Selection Grade ) in the year november 1983 .After
completion of 26 years of service he got promotion to H.S.G.- II

in the year october 1991.

ii)That the applicant was promoted to the Post of H.S.G.- I Cadre
vide ‘ordebr no staff/9-4/2001,dated 23.10.01 and latter on by
partial modification by order no staff/9-4/2001 dated 13.02.02 he
was communicted with the order of promotion as well as the
posting and on receiving the same on 19.02.02 he joined the post
on 28.02.02 ( afternoon ) .Thereafter it was only on 11.05.02 he
got the memo no BB-HSG-I / PROMN /2001 Dated 19.02.02 as
regards his posting as Deputy Post Master at Agartala Head

Office issued by the Director of Postal services Agartala .

Copies of memo dated 23.10.01 , 13.02.02 and 19.02.02 are

enclosed as Annexures 1, 2 and 3 respectively .
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iii)That while working as Deputy Post Master (H.S.G.-I) the g
Director Postal Services, Agartala , 799001 issued memo no
SB/A.A.R.B/02 dated 30.07.02 proposing for holding an inquiry
against the applicant under Rule 14 of the C.C.S.(C.C&A) Rules
1965 on the charges of violation of Rule 3(I) (i) (i) (iii) and Rule
3(2) (ii) and Govt. of India’s decision no. 13 under Rule 3 of
C.C.S.(Conduct) Rules 1964 , which the applicant received on
06.08.02 vide Agartala , RL NO. A/D NO. 1911 dated 30.07.02 .

Copy of the memorendum dated 30.07.02 is enclosed as

Annexure - 4 .

iv)That on 05.08.02 the Director Postal Services , Agartala issued
memo no. SB/AAR/02 and droped the office memo dated
30.07.02 , which the applicant received on 06.08.02 . vide
Agartala. RL No.- 1927 dated 05.08.02 .

Copy of the memo dated 05.08.02 is enclosed as Annexure - 5 .

v) That on 12.08.02 memo no Rule 14/K. Debbarma/2002" was
issued by D.P.S. , H.Q. for the chief Post Master General , N.E.
Circle , Shilong to the effect that the memo no. SB/AAR/02 dated
05.08.02 was cancelled and as such the proceeding issued by
D.P.S. , Agartala under memo no - SB/AAR/02 dated 30.07.02
become operative .The applicant received the said memo dated
12.08.02 on 24.08.02 vide Shilong , GPO Rf no - PS-RLAD -
3708 Dated 12.08.02 .

Copy of the memo dated 12.08.02 is enclosed as Annexure - 6 .

vi)That on 31.08.02 the applicant retired from Service and that
was approved by memo no - staff/7-102/94 dated 20.08.02".

Copy of the memo is enclosed as Annexure - 7 .
A $ox
vii)That setting aside of the order dated 30.07.2002 and
™o )
12.08.2002, the applicant approached this Ld. Central
Administrative Tribuna] with O.A.No.- 1/2003, by dispossing



4
which on 09.01.2003, the Ld. Tribuhal'directed the Chief Post

Master General, N.E. Circle to consider the representation of the

- applicant pending before him and pass an speakihg order within

one month from the date of receipt of the order dated
09.01.2003,and the authority vide memo no. staff /109-25/2003
dated 31.01.2003 did not consider his case in his favours and as
such the applicant has been compled to approached this Ld.

Tribunal again seeking ends of Justice.

Copies of order dated 09.01.2003 and representation dated
30.08.2002 and order in memo dated 31.01.2003 are enclosed as

Annexures 8, 9 and 10 respectively.

' 5) GROUNDS FOR RELIEF :-

i) For that the Director Postal Service acted beyond jurisdiction
by issueing memo no- SB/AAR/02 , dated 30.07.02.

ii) For that the departmental proceeding was started against the
applicant before his retirement from service and the authority
allowed him also to go on retirement and in such situation the

present proceeding can not continue in any rule and /or law.

iii) For that Respondent No. 4 initiated departmental proceeding
against the applicant vide memo dated 30.07.02 and droped the
same vide memo dated 05.08.02 .But Respondent No. 3 cancelled
memo dated 05.08.02 by memo dated 12.08.02 by showing a
reason having no connection with the applicant .

iv) For that the memorandum dated 30.07.02 and memo dated
12.08.02 are the result of ill-will towards the applicant and as
such they can not stand in the eye of law .

v)For that the observation made in memo no. staff / 109-25/2002
dated 31.01.2003 are not reasonable and justified.

Therefore this memo dated 31.01.2003 deserves to be declare as

nonest in the eye of law.
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6) DETAILS OF REMEDIES EXHUASTED : - ‘ &J

The applicant declares that he has no other rémedy than to’

approach this Hon’ble Tribunal for ends of justice .

7) MATTERS NOT PREVIOUSELY FILE OR PENDING BEFORE

ANY OTHER COURT:-

The applicant declares that seeking setting aside of orders dated
30.07.2002 and 12.08.2002, he filled O.A.No.- 1 - 2003 before
this Ld. Tribunal and that was dispossed off on 09.01.2003 with
directors to the authority to dispossé of the representation of the

applicant pending before him.

8) RELIEF SOUGHT FOR : -

Under the facts and circumstances stated above , the appljcant
most respectfully prays that the Hon’ble Tribunal may be pleased
to admit this application , call for the records of the case and upon
hearing the parties on the cause or causes that may be shown , be

pleased to grant the following relief to the applicant :

i) To set aside memorendum no. - SB/AAR/02 , Dated
30.07.02.,article charges .

ii) To set aside memo no. Rule 14/K. DebBarma /2002 , dated
12.08.02 .

(S

iii)To set aside memo no.-staff /109-25/2002 dated 31.01.2003
declaring unreasonablé and unjustified.

vi) Pass any other relief/reliefs, to which the applicant is entitle
under the fact and circumstances of the case and as may be deem

proper by the Hon’ble Tribunal .

9) INTERIM ORDER PRAYED FOR : -

The applicant prays for an interim order (i) for staying the
operation of Disciplinary proceeding vide memorendum 1no.

SB/AARB/02 dated 30.07.02 and the inquiring proceeding
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before the Inquiring Authority pending disposal of the original g

petition and (ii)pass any other interium order directing the

respondent Authority to make regular payment of Pension to the

petitioner pending disposal of the petition .

10)THE APPLICATION IS FILED THROUGH ADVOCATE .

Mzr. Chandra shekhar Sinha, Advocate.

‘ R - daked
11) PARTICULARS OF POSTAL ORDER NO - 3..04_ 149210 o} © % &LZ '
31.3.0%

12) LIST OF ENCLOSUREST AS STATED IN THE INDEX.

VERIFICATION

I shri Kanti Ranjah Debbarma, S/O Late Ramchandra Debbarma,
presently retired from Service from the post of Deputy Post
Master (H.S.G.- 1), Postal Department under Ministry of
Communication , resident of Thakur Palli Road, Krishna nagar,
P.S.-Agartala,Dist.- Tripura West. Aged about 61 years,”do
hereby solemly affirm and verify that statemeﬁt made in
paragraph 1 to 12 are true to my knowledge and I have not
supressed any material facts.

And I sign this verification on this 3" day of March , 2003.
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DEPARTMENT OF POST
OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE SHILLONG

No. Staf‘f/9-4/2001 _ Dated at Shillong  23-10-2001

Orders of the competent authority is here by conveyed to appoint the following officials to
officiate in HSG-I cadre on regular basis w.e.f (he date of their assumptron of charges and until further
orders.

2. The oflicials on promotion to 14SG-1 cadre are posted to the post as mentioned against each .

SetNo.  Name of ofTicial community Post to which posted on
T .o © ) Promotion.

1. Shri M.K.Debbaima ST ~ Dy.P.M: Agartala

2. Shri Ramendu Bagchi oc : SPM, Dimapur.

3. Shri Lalhuliana ' ST Manager , PSD, Silchar

4. Shri B.L.Chakraborty oC : Postmaster, Dharmanagar

5. Shri Sibendra Ch. Dulla ocC Postmaster, Aizawl.

6. Shri P.D.Bargohain OBC Postmaster, ltanagar

7. Shri Kanti Rn Debbarma . ST .- Postmaster, Tura

8. Shn Ramakanta Das : s ' Postmaster lmphal ;

3. Theoffi cra!s should be relieved latest by 15-11 2001 and they should join their respcctlve posts "

by 27-11-2001 posmvely However, before their relief |t should be ensured that no vigilance/

disciplinary case is pending against them or no pumshment 1s, current In such case a report may .

MK

' 1l
be sent to this office for decision. - ‘ i;p‘ ik M ' ;i Lo
N ] L o . ol Jli ?I . ‘:_.‘. .
L IR
1 { A
4. The officials who have been promou,d to HSG-1 cadre wnll be on probatlon for ? years..
' o A R
5. Al lhe ofﬁcnls, who wish to give option for cnoosmg de wr uxmruu of pu_y under FR22{1a(),
should do so wnhm one month from the date oI'pr omo ion, ;

6. relevant charge rcpm(s nmy be scnl to all coneer ncd-‘ o I’

"s—:s

-

I
I

]

. ’}

A
/).~ o
* Copy for information and neeessary action (0:- R "‘i AR A
1-5. The DPS Ag,artdId//\rzawl/lmphdllltan'q,ar/ Koh:ma '
0. The SSPOs, Mcghalaya, Shillong. . '
7. The Supdt. Of PO’ s Dharmanagar o
8. The Supdt. Postal Store Depots, Silchar -
9. The Sr. Postmaster, Shillong GPO
10-17.. .-~ . ThePostmaster, /\gartala/R K. Pur/Dhmmana;,ar Arzawl /Imphal /Kohima/ Itanagar/Tura.
.- 18-26 OfTicial concerned. :

27-35 P/F of the officials.

For chief Postmaster General
" N.E.Circle, Shillong-793001

ostt. Dirgctor(Stafl——""""""..

A

RS

g e s R
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33 DEPARTMENT OF POSTS: INDIA
Y & WITICE OF THE CHIEF POSTMASTER GENERAL N.E. CIRCLE::
| , SHILLONG-793 001.

No.St1afff9-4/2001 Dated at Sh:illbn.g; the 13% Feh’ 200,

In partial modification of this ollice memo. Of even No. dtd.23-10-
2001, oider of the competent is heieby  conveyed fo  the

following
nmnmtmn/130511}19 i HSG-1 cadre in the interest of se

vice.

SENo. Name - Community Present Posting Posting on

P_I,UHJQUOH,/ transfer

'
(4

Srifang P, <

)

3 T PRIPT pyopwm, Agartala 110)
Db nye, Agartala HPO  vice Sii MK De bbarmea,
' - retiving on 28-2-072.

The official should be relieved from the pleqcnt post on 28-2-200
G cnshle lnm to JOl]l his m=w po%’uug3 on 28- 2 ‘9002 A/ N on 1-G-

,

fife dv'_ta’f(.P&l ma Jﬁm{“ﬁm
C’fr‘*‘lr* s}nllono

Ey

PN : RO
3. -+ The oflicial « mnm 6\61C1§é OI)IJOJJ’ Ipl igaty, ‘313 of pay uuder k R~
4 R ETRL
22(1) a (i) ]U]l]l oL mm,zh fn m t}J dqiu‘ ofjommg':;g. ;1£|1 ":1:: Lo
L S I Foiian llii“-[ff
4. .i*ﬁ’.r:.itf:vzﬂxl“uw_gz. m;.m.,m ‘;hmxld bf,m, ;":‘f‘m‘-’ and.-sent to all
concerned, - : R ) it ;' g :
Lo P ?x": g : !
| AN | i {M t
i H ! t ! * ,i‘ j:l, . -¥}. i L
: : ii { §| 'g‘?;_ % : i ,—-—-
i Lo IR S
: C , } lewL h
: | L i I it 1"' ‘;'A.
AR I P e st b
Y Al I
SR TSRO IR 5 SHRL AL i
BN ._;(;l‘);I‘hle'-D.lP. .,vAgag‘t;'a]asd,?r;_L;, o1 Go'l}
Vi (2)The Postmastcr Aga: L}al:?l R
S e : . it
7 T9);SrilKénti Rn. Debbaina! -t i
;;:‘.'(4)5’9};1 ofthe offici 13; e gtk
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DEPARTMENT OF FPOSTS:INDIA
0/0 the Director Postal Scrvices:Tripura State:agartala-7 29007
SRR '

NO, JL_H””1/§LOHN/2001 . Dated at Agartala, the 19th Feb' 02

In pursuance of the Chief Postmastor-Gonoral, i, i,
Circle,3hillong Memo No.St taff£/9-4/20C1 datel 13,02, 02, the
following official is prowoted to MSG-I codre in the scale
DL R3,6500-200~ 10300/; with immediate eoffoct., On pDrono tion,
the . 5aid cfficial is pogsted .galns@’Lhn ot shoun againct
him until further or&cr. ' 'LH' e ' ,

' ‘1, .",,!‘vclt,” . .

— e e e e e e e e e e e - "I,__'._"..._;..._v._...____
31, - Coramu— Prgc: t'. Place of posting

MO, bame of the official nity. |post4§ on prowotion,

1, Shri Kanti Rn,Debbarma, S/T '}!A.P.M.: - Dy P, s agactala
i
‘ g C o ilL0,

]

The official sihiould be: rellovcﬂ from cthe presont
Bost on 28,02,2002° 4/ to enable bim.ty1join his new-posting

P~y

=

on 23. We?UU? a/M or 01,03.2002 B/ T
s SREIREIES EIE N 15 Rt T
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subrmt hlS wrrtten statement defence on or before! the'd:

the Central Ciyil Services (Conduct)'Ruleéj',r96'"

. . _ v C . . M . ¢O
/QDW@ @?/WL/C” 052’ L'a)j 2\4
Vi do. Aganfeta Q00 d/D N2 [9(] &P To[> Je
’ ) AN"NEMM{,&T e {
Department of Posts :: India - —
Office of the Director Postal Services : Agartala — 799 001,

INALNAALANANAAANAANNAASNA A SAONANANNANNAA A, SN AN ANNANINA AN '\\"’V\/\/\ LA SATAY '\‘\"/\ INANLNAANS AN INNAL LN\ 1

No. Q@/A/l R.8 /o2 ' Dated at Agartala, the 30" July, 2002

MEMORANDUM

The undersigned proposes to hold an inquity against Slm/(aﬂ\il. ~am Debborrma DPN

under Rule 14. of the Central Civil Services (Classification, Control and ‘Appeal) Rul , 1965. W '
The substance of the imputations of misconduct or misbehaviour in. respect of wlnch the
inquiry is proposed to be held is set out in the enclosed statement of articles of charge
(Annexure I). A statement of the imputations of misconduct or misbehaviour in support of

- each article of charge is enclosed (Annexure ll) A list of documents by which, and a list of

witnesses by. whom, the articles of charge are ‘proposed to be sustained are also enclosed
(Annexure IIT and 1V). -

HO

2. Shrika~Li %qu Ma)imq, P/vr{s directed to submit within 10 days of
an

the receipt of this Memorandym a wriften statement of his defence and also to state whether
he desires to be heard in person. .
20
3. He is informed that an inquiry will be held only in respect of those articles of
charge as are not admitted. He should, therefore, specrl'cally adgmrt or deny each article of
charge. ‘ . §ln

Lalla e e SRE
4. Shrr/@mﬂ v D@éém;mq 1S f\j ﬂlel nfornged.;ﬂlat if he does not' &~ |

“tdoes not 'appear in person’. before{the mqwrmg authorlty derwrse f;alls or refuses to
comply with' the | provisions; of Rule 14 of CCS (CCAb Rule 19 rithe

0 orders / drqecuons) {J l;liﬁ B

issued in pursuance oflthe sard rule the mqumno authorrgy‘" ‘ znqurry agalnst hlm i“l’? po
. L[ b dhis { -

expa/le : : . NI IR L

’ll‘? 'l'.‘f
I R
BRI :l (I
.'.~;! A H A

"5' Attentrop of Shn /Cﬁ»rd:(

it ._:,:-;;.
!Z)PMgA

Qg+ s invited €0 Rule 20 of HE

nder whlch n? Government servant shall =~ .5

bring or attempt to bring any political or outsrde mfluence to. beax iupon any supecior authority -

to further’his interest in respect: of matters pertamlng to his servroe under the Government. 1f

any representatron is recerved on his behalf from another person in respect of any matter dealt '

with in these proceedings it 'will be presumed that Shri keentti Bmjom. Debbasres., DO W #o
aware of such a representation and that it has been made at his insfance and action wrll be

taken against him for vrolauon of Rule 20 of 1he C(‘S (Conduct) Rules 1964.

6 ) The recerpt of the Memomndum may be acknowledged
. . .'g; l ,.:.! 355, . ‘_ '

. . . - Agartala ~ 799 001,
To , v s




ANNEXURE 1

S0

Statement of articles of charge framed against Sri Kanti Ranjan Deb Barma, DPM,

Agartala HO., -

ARTICLE 1

~ Sri Kanti Ranjan Deb Barma , DPM, Agastala H.O.while working as APM
( NSC/KVP ), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from
30.1.2002 to 31.1.2002"1ssued Agent’s Receipt books to the following Authorised Agents
on the dates noted against each exceeding the prescribed limit and conditions as '
prescribed under Dte. New Delhi letters no. 107/24/96-SB.1II dated 26.8.1998 and no.

107-24/96-SB dated 24:11.1998 circulated vids DPS, Agaftala letter no.SBR- 1. .;:ff}l’
16/Rlg/Con/INl dated 12.1:1999.  ** T

H
,i:,

Name of Authorised Agent. Value of Agent’s Recelpt books 1ssued Date of supply
Asish Sutradhar - | Rs. 250000 3. 1 2002
Rajib Acharjee 250000 _

Rajib Acharjee 250000 3 4.1.2002
P.K Paul 300000 7.1.2002
Atanu Ghosh 450000 9.1.2002
"P.K.Paul 450000 , .
Atanu Ghosh 860000 : Lo 10.1.2002
Asish Sutradhar 460000 o

P.X Paul 560000 il

Subhash Das 260000 b b

Asish Sutradhar - 460000 - - . e et 7111012002
Parimal Saha 450000 b T
Rakhal Saha 250000 o el 112.1.2002
Santosh Banik 450000 . O F £ 2

Subhash Das . 250000 .. I L P
A.R.Sutradhar © 450000 - * Cor 1‘ v 131.1.2002
Gita Saha - 300000 ' ' oy '

P.K.Paul 500000 e

Santosh Banik- 550000 ;

By the abow mentmned acts Sn sztl Ranjan Deb Barma, DPM,
Agartala H.O. while working in the aforesaid post during the aforesald period
deliberately violated the instructions contained in Dte. New Delhi letters no. 107/24/96-
SB.I dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide DPS,
Agartala letter no. SBR-16/Rlg/Cort/III dated 12.1.1999 and thereby violated provisions

of Rule 3(1)(i)(ii)(iii) and Rule 3(2)(ii) and Gowt. of India’s decision no. 13 under Rule 3

of C.C.S { Conduct) Rules 1964.



il
ANNEXURE I

Statement of imputation of misconduct or misbehaviour in support of the articles of
charge framed against Sri Kanti Ranjan Deb Barma, DPM, Agartala H.O,

ARTICLE I )

; Sri Kanti Ranjan Deb Barma , DPM, Agartala H.O.while working as APM ,
(NSC/KVP ), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from i
30.1.2002 to 31.1.2002 issued A'gmt’s Receipt books to the following Authorised Agetits . bﬁ
| on the dates noted against each exceeding the prescribed limit and conditions as o '
prescribed under Dte. New Delhi letters no. 107/24/96-SB.1I dated 26.8.1998 and ro.
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR- .-
' 16/Rlg/Corr/IIl dated 12.1.1999.and without any checking whether the the receipts issued -
. to the concerned Agents were consumed and cash deposited in the Post Office .+ .

Name of Authorised Agent. | Value of Agent’s .~ | 1 ate of supply JAmount by
SR o * | Receipt books issued |+ ey deposited by -

' . i/ | the Agent,
Asish Sutradhar Rs. 250000 " 1312002 " | Rs. 110000
Rajib Acharjee | 250000 IR 80000
Rajib Acharjee 250000 4.1.2002/ 0 gﬁ
P.K.Paul 300000 7.1.2002 63000 ’ 8
Atanu Ghosh . 450000 1912002 0 0
P.K.Paul 450000 SR 130000
Atanu Ghosh 860000 - - . - :110:1,2002 . 350000
Asish Sutradhar . 460000 - l B 75000
P.K.Paul 1560000 i} S 43000
Subhash Das 260000 .,»!jt:g’;;; ;; li*' Lol 45500

. A i ! L’E:‘ ﬂzl{ .

Asish Sutradhar- 460000 - . [11.1.2002° | . 184600
Parimal Saha . 450000 . . | Lo 1 5000 |
Raldral Saha 250000 12712002 100000 &
Santosh Banik . 450000 .. - o 210000
Subhash Das 1 250000, - Cok | 31000
AR Sutradhar 450000 31.1.2002 105000
Gita Saha 300000 o - 61000
P.K.Paul - - 500000, . - - 43000
Santosh Banik , 550000 . S 32000

~

It is clearly instructed in the aforesaid letters that whenever a new receipt
book is supplied to an Agent , it is required to be ensured that the authorized limit of ¥
Rs. 50000.is not exceeded per agent and amount collected by the Agent has been - g"'g
deposited in the P.O. by checking the counterfoils of the used receipt books and if the
receipt books have been consumed and the cash has been deposited in the Post Office, the
Agent ia} again obtain the receipt books on the same day and the Agent would not retain -
cash mdre than Rs.50000 at a time. But by the above mentioned action Sri Kanti Ranjan

| De,b‘ﬁarma, DPM , Agartala H.O. while working as APM ('NSC/KVP ), Agartala H.O.
/dliumg the period from 1.1.2002 to 12.1.2002 and from 30.1.2002 t0 31.1.2002

E<a
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deliberately offered scope to the above mentioned Agents to retain cash more than the
prescribed limit irregularly. ‘ '

By the above mentioned acts St Kanti Ranjan Deb Barma , DPM,
Agartala H.O. while working in the aforesaid post during the aforesaid period
deliberately violated the instructions contained in Dte. New Delhj letters no. 107/24/96-
SB.II dated 26.8.1998 and no. 107-24/96-SB»da;ed 24.11.1998 circulated vide DPS,

- Agartala letter no. SBR-16/Rig/Cort/IN dated 12, 1.1999 and thereby violated provisions

of Rule 3( 1)(1)(ii)(iii) and Rule 3(2)(ii) and Gowt. of India’s decision no. 13 under Rule 3
of C.C.S ( Conduct) Rules 1964, '

List of documents by which the articles of charge framed apainst Sri Kanti Ranjan Deb
Barma, DPM, Agartala H.O. are proposed to be sustained.

1. Stock Register of Agent’s Receipt book of Agartala H.O. from 19.11.2001 to
5.4.2002. :

2. Agent’s Commission paid lists of NSC / KVP of Agartala H.O, dated 3.1.2002 ,
4.1.2002, 7.1.2002, 9.1.2002, 10.1.2002 » 11.1.2002, 12.1.2002, 31.1.2002.

3. Agent’s Commission paid lists of MIS / TD of Agartala H.O. dated 3.1.2002 ,
4.1.2002, 7.1.2002, 9.1.2002, 10.1.2002, 11.1.2002, 12.1.2002, 31.1.2002.

4. Copies of Dte. New Delhi letters no. 107/24/96-SB.1I dated 26.8.1998 and no.
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR-
16/Rlg/Corr/I dated 12.1.1999, - AR Y RSN

s -
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Py 1
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ANNEXUREIV,;

o SRR 1o
List of witnesses by whom the articles of char ¢ framed against S

Barma, DPM, Ag: ala H.O.are pn sed
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R DEPARTMENT OF POSTS : ENIDM :

OFFICE OF THE DIRECTOR POSTAL SER\/ICES AGARTAL/-\

NP, ’\/\/\.’\/\/‘ AYAVal

) e

Memo. No SB/AAR/OQ | _ o Dated atAgatta]a the 5”‘Auous"t 2002

- The disciplinary proceedmg under Rule - 14 of CCS (CCA) Rules
1965 drawn against Sri Kanti Ranjan Deb Barma, Dy. Pos'tmaster Agartala HO.
under this oﬁice memo of even No. dated 30. 7 2002 is her eby t:eated as droppcd

,( I’usTfa]uf S ]
ADxrectorPostal Serv(ccs L VE Y

“-‘a‘rtala 799 00L:

Copy to : ' ' o
g b A~ Sri Kanti Ranjan Debbarma, DPM, AgartalaH O
h. M7 2. The Chief PM.G. (Vig.), N.E Circle, thllong :
fzﬂ/ SR FraudBr'mch o/o the DPS Agartala. T
5. Spare_. : : 4 s

S/’/’ZOOQ




_.'o

7 /J)Jim\/‘b /190 W 77’5
JQL_NC’ f’5 @LAD”3/?58 /QB 2.
- DEPARTMENT OF POSTS A )Q\-\(ZL
" OFFICE OF THE CHIEF POSTMASTER GENERAL:N.E.CIRCLE:SHILLONG

No. Rule-14/K. DebBarma/2002 Dated Shillong, the 12-8-2002

Shri. Kanu Ranjan Deb Barma, Dy Postmaster Agartala HO was
charge sheeted:by D.P.S., Agartala under Rule-14 of CCS (CCA) I{ules 1965 vide
DPS Ag,artala memo No SB/AARB/02 dated 30 Ju]y 02 .
v, ,,.‘l M ’,.:_. s “‘ .

The D P.S, Agartala under duress threat and compulsmn from the
service union has’ dlopped the said charge sheet undert meino ‘No:. SB/AAR/02
dated 5 Aug, 02 T ) g ! I 5'.!;‘*; SRR ’ri\i‘ :

Therefore by the order of the compeltent Iauthonty ﬂle memo- No
SB/AAR/02 dated 5 Aug, 2002 dropping the said. charg,e sheet stands cancelled. As
such, the charge sheet under Rule-14 of CCS. (CCA) Rules 1965 against Shri

07;[&

.QLLv

G

Kanti Ranjan Deb Barma, Dy. Postmaster, Agartala HO 1ssued by DPS Agartala

under memo No. SB/AARB/02 dated 30 July, 02 ST ANDS’ o

. (LALHLUNA)

, ~ ° D1reetor of Postal Servxces(Hq)’

"'Fe or Chief Postmaster General

NE Clrcle Shlllong
Copy to :-

1) TheD.P.S., Agartala
2) _~The Postmaster, Agartala.

3"  Shri Kanti Rn. Deb Barma, DPM, Agartala H.O.
4)  PF of the official. | . '}
I

. (LALHLUNA)
Dlrector of Postal Services(Hq)
F or Chlef Postmaster General,
“N.E. Circle, Shillong.
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A o ()FT; .,(-' F THE CHIEF POSTMASTER GLNF RAL N, CIRCLE::
LT S SHILLONG- 793 00].
No.Stall/7-102/94 Ddtui (lt ‘)hﬂlom, the 200 August’ 2002
To, ‘ -
Sri 8. Co DelBara, i ‘
Dy Syt of Post Offices, SRR
f"',' 1 da :; ‘}
Suly:- Supcerannuation Pension - case of Sii! I\‘um Ranjan Deb Barme
- Deputy Postmaster, /\gu tala 11,0, '
Rl rour letter No.C2-3/ 200.2-03 dated 1() 3- 'JU() 2.
: J’ ! ‘ }i:' ! :
' I am directed 1o convey the approval of e competmt authority
Ilu\'\ g Sri Kanti Ranjan Deb Barma, Deputy Pos,lm‘mlu, Apartala 11O to
retive “from  service on superannuation  pension  w., e ; B1-8-200.2 after
chsciving all necessary formalities in this regird ods yown end..
i i & 1l '
: (M. Dutts )
For Chicf Postmaster Genoerud,
N. 1. Cirele, Shillong,
Copy to:- B
L. P.F.ofSri K. R, Deb Barma.
rD ”5 2>—The Postmaster, Agartala.
r\:j;%\'/' 3. The D.D.A.(P), Shillong. o
< ! . IS R WP
lor Chl( fl <)s11|1 ister General,
N. b Cirele, Shillong,
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y - : ‘. Q'%) APSNERMRE — cg

A CENTRAL ADMINISTRATIVE TRIBUNAL . : fV
»S , GUWAHATI BENCH. :
' -

&u Original Application No;l of 2003
. And .

' MlSC. pet1t10n No l of 2003

Date of decision: This the 9th day of January 2003 -

(At Admission Stage)
The Hon'ble Mr Justice V.S. Aggarwal, Chairman

o

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri Kanti Ranjan Debbarma,

Son of Late Ramchandra Debbarima; ,

Ex-D.P.M. (H.S.G.-1), Agartala, H.O., ;

Thakurpalli Road, Krishna:Nagar, ’

Agartala. ......Applicant
. By Advocate Mr Chandrasekhar Sinha.

- versus -

1. The Union of India, represented by
The Secretary,
Ministry of Communication (Postal Service),
Government of India,
New Delhi.

2. The Director General,
Department of Post, '
Dak Bhawan, New Delhi. - S

3. The Chief Post Master General, _ .
N.E. Circle, - - ‘
Shillong, Meghalaya.

4, The Director, Postal Service, : '
Agartala, Tripura (West). ......Respondents‘

vocate Mr A.K. Chaudhury, Addl. C.G.S.C.

ts”

ORDER (ORAL)

4 .
~“AGGARWAL. J. (CHAIRMAN)

~The appllcant (Kantl Ranjan Debbarma), by virtue :
of the- present appllcatlon seeks setting a31de of the
‘ orders. dated 30.7.2002: and 12.8. 2002 By virtue of the
order dated 30.7. 2002 a memorandum pertalnlng to certaln
1mputatlons of mlsconduct and mlsbehav1our:,had been

served on the appllcant. By the subsequent order, copy of

L &F
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which is Annexure-6, the Director of Postal Services on

;~behalf of the Chief Postmaster General,,N.B{ Circle, has

recalled the order of 5.8.2002.

2. The sequence of events can be delineated to be:

Thgﬁ, the applicant contends that he had attained
the age of superannuation; Thereafter, the deparmental
action had been purposed to be initiated by_virtﬁe of the
qrder dated 30.7.2002, copy of whiqh is Annexure-4. it is
contended ‘that, subsequently, on 5.8.2002 the
disciplinary proceeding initiatéd against the applicant
had been dropped and the said order reads: |

“The disciplinary proceeding under Rule - 14

of CCS (CCA) Rules, 1965 drawn against Sri Kanti’

Ranjan Deb Barma, Dy. Postmaster, Agartala H.O.
under this office memo of even No. dated 30.7.2002
is hereby treated as dropped.

sda/-
Director Postal Services
Agartala - 799 001"

Within a week of the said order, the second impugned

order dated 12.8.2002 has been passed and the said order .

1; "Shri Kanti Ranjan Deb Barma, Dy. Postmaster,
. Agartala HO was charge sheeted by D.P.S., Agartala
_under Rule-14 of ‘CCS (CCA) Rules, 1965 vide DPS
tAgartala memo No.SB/AARB/02 dated 30 July 02.

compulsion from the service union has dropped the

Aug. 02. *

dropping the said charge sheet stands cancelled.
‘As such, the charge sheet under Rule-14 of CCS
(CCA) Rules, 1965 against Shri Kanti Ranjan Deb

Barma, Dy. Postmaster, Agartala H.O. issued by DPS

Agartala under, memo No.SB/AARB/02 dated 30 July,
02 'STANDS'." ) o

" The grievance of the applicant in this regard is that
having dropped the disciplinary proceeding by order dated

5.82002 the respondents could not recail the said order.

 The D.P.S., Agartala under duress, threatVand;;

said charge sheet under memo No.SB/AAR/02 dated 5

Therefore, by the oréer of the competent .
authority the memo No.SB/AAR/02 dted 5 Aug. 2002 -

b



3. At this stage we reetrain ourselves from making

ahy' observation on the legal submission referred to

above. But, we take care to note that the respondents in

the order dated 12.8.2002 had mentioned that the earlier
L uaiiiie

order dropplng the departmental action had been recalled

under dqggss, threat and compulsion from the service

‘union and therefore, the said order had- been

cancelled/recalled.

4. Mr Chandrakhar Sinha, learned counsel for the
applicanp“while making the submissions told us that a
representation in this regard has already been filed'with

the authoorities.

“‘

5. Keeping in view the above said fact, when the
representation in thls regard is already pending or in
other wor 1= the alternate remedy is being avalled, we

direct the Chief Postmastev . .Gengeral,. . N. E. ~Circley
Sh 1llong, no consider the same; and pass an approprlate

| "’ ‘ -
r whlch would be a speaking order within one month of

g o'\\ ji:/p 4/ The learned counsel for the applicant had an
\el“” ’ :

N\ a§85£{1n51on that in the meantime the departmental
\__——/

-proceedlng may be concluded. Our attention has been drawn

to an order purported to have been passed appointing an
Inquiry -Officer. Taking stock of the said fact and
eping the scales open, we direct that the applicant .-

. would submit his reply to the memorandum/articles of
charge within one monthr bot thereafter, till the.
representation is decided, further acfion be not taken
and would be subject to the final order that' may be

paSsed by the Chief Postmaster General, N.E. Circle,.

. - //LXPV3///”’//’fi Shillonge...««e-



Shillong. : .

7.

LS4

-

with this the O.A. disposed of.

Beruified to te true Cep)
wuTis wfufal®

- , - \/é
i Section Ofjicer (J) .
CA.T. GUWAUATI BENCH
Guwahaii-78"005

Ay (5
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Sdf CHA TR MAN

5/ MEMBER(A)
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- t0 withdraw tho Chargeshoot

\ T (\‘5) | Abe’x/u,i/{.%; ~—9

To

Shri P,X,Chattcerjee,

Disciplinary Authority

. &

Chiof pQM.G, .N.EQCirCIQO

Shillong=793001,
Sir,

Most rospectfully and humbly I beg to lay bofore -

you tho' following facts for kind considoration, '
le, That Sir,the Diroctor Postal Sorvices,Agartala,Smt,
‘Trishaljit Sothi is a

porson of communal character,Mysolf
baing o Momboy of Tribal Community 'ema a Man' of humblo
origins,simple thought and dowoid of protansions caused her
irg ot bacause of anything clsc,but bocsuse I om a tribal.
in hor opinion oll Tribals arc cither oxtremists or 11 gbo-
rators of oxtromists and this opinion has boen expressed by
hor in mony timas,

2 That Sir, the DPS,agartala issued a show causc
nmotice to me and th

C sdac was promptly roplicd to,but the
DPS on 30,7,02 issucd a Chargeshoat undor Rule 14 of C,C, S,
(CCA) Rules,1965 vide its ordor RO, SB/AARB/02,wvhich nmot only
smacks Of blas but also 0f a virdic

tive attitude,
s That Sir, the DpPs

/Agartala is mot the Disciplinary
Aauthority with regard to the Do

) uty Postmastor (HSG-I Gric'
post LN non Sccrotariate Officol)) a8 por Part-III,Contral
Civil scrvices Group'c' sl.No,4(II) of tho Schcdule to C.C.S,
{(Cca) Rulas,1965,

4o That Sir, as I a@n going to be rotirad on 31,8, 02,
tho Postoal unions jointly moved tho DPS,Agartola and roquested

7 on hunanatarion ground anl for
that thoy gavo a reprosontation, Aftor that the DPS/Agartala
dropped the said Chargo-shoot vide its No,SB/AAR/02 datod

Agortala tho 5.8,02 aml a copy of which annoxed hora to as
ANNORUIC-T,

Se That Sir, therceftor the DPS (HQ),Shillong,Sri
Lalhluna vido its No,Rule=14/K.Dcb ‘Bama/2002 dated Shillong
tho 12,8,2002 issucd an ordor stamding the chargesheot of
tho DPS,Agartala on the ground that the original Chargosheot
dropped duc to duress,throat and compulsion from sorviee

_Union "aml by tho ordér of compotont authority, *

6 That Sir, the so called usc 0f fOrco by scrvice

-union is bascless,andl m onguiry was mode by the DPS (HG)

bofore taking 4t to bo true,

e That Sir, the application of C,C, S, (CCA)Rulecs is
a matter involving the Disciplinary Authority and the
Chargod Offiocor dircctly as the Rules itsclf, tho DPS (HQ),
Shillong being a third person under the CCS(CCA) Rules in
the instent casc, has offectivoly intorforred unauthoriscdly

-4n tho:disciplinory outhority or tho Chicf PeM.G, amd in

the namo 0f£ unspecificd “Compotont Authority®,

Contdeses e Pe=2/=
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- ' |  em1(2) -

In this circmastanccvs I pray that you would'?‘bc
kind onough to look into the matteor ohd to—be tokom
hecossary action on judicious viow,

- Datoed at Agartala, _ Yours fqiﬁh%
e fe @ aran
NII RAI*U?AN DEBBARMA )

Dy.POstmastor (HSGwI)
Agartal o=-799001,

Tho 30th aAugust/02,

Copuy 1 7

G R o s
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DEPARTMENT OF POSTS % 7@ 5&:@ 0\7 )20
OFFICE OF THE CHIEF POSTMASTER GENERAL N.E. CIRCLE

v SHILLON G-793 001.
Memo No Staff/ 109-25/2002 ‘ \ Dated at Shillong, the 31.01.2003.
Sub:- ' Speaking order on representation dated 30 August, 2002 by Shri -

- Kanti Ranjan Debbarma retired Dy. Postmaster, Agartala H.O. as
per the order of I-Ion’bl_e CAT, Guwahati Bench in Q.A. No. 1/2003
and MLA, No. 1/2003 ﬁled bv shri Kanti Ranian Debbarma.-

' ~ The points made by Shri Kanti Raman Debbarma 'in his
representation “dated 30.8. 2002 have been carefully gome through and the
observations of the Chief Postm*aster General, N.E. Circle, Shillong on the points are
as follows : '

, The first allegation made by Shri Kanti Ranjan Debbarma is that he
_is«d'tribal and DPS, Agartala acted with bias against him for being a tribal
and that the DPS was a person of communal character. Shri Debbarma has
made that allegation without substantiating it. Merely issuing a charge sheet
against an official for a lapse in his work does not prove any bias or
prejudice onthe part of the Disciplinary Authonty Therefore, the allegation

 of Shri Debbarma is untenable.

/ The next ailegation of Shri Debbarma was that the DPS, Agartala

~ issued a charge sheet under Rule-14 of CCS (CCA) Rules inspite of his
having replied to the show-cause notice issued by the DPS, Agartala. This,
according to Shri Debbarma, smacks of vindictive attitude. This allegation is
also not supported by facts and therefore not agreeable. While as a
convention and general practice a show cause notice is issued before taking
disciplinary action against an official, it does not mean that the actions stop
at that. If the explanation against the show cause is not satisfactory, the
Disciplinary Authority has every right to proceed further. This action in no
way smacks of any prejudice or vindictive attitude on the - part of DPS,
Agartala. :

e

Shri Kanti Ranjan Debbarma has also alleged that DPS, Agartala was
- not the Disciplinary Authority for HSG-I Dy. Postmaster, the post Shri Kanti
Ranyln Debbar was holding. Part III of Schedule to CCS(CCA) Rules, 1965
deals with General Central Services Gr. C and for Department of Posts. The
Schedule issued by D.G. Posts in their SO No.2454 dated 27.8.90 is relevant
and as per this disciplinary authority competent to impose all punishments
under Rule 11 of CCS (CCA) Rules is DPS in respect of
Postmaster/ministerial staff in HSG. ' .

1
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Slm Kantl Ranym Debb'xrma has funthel contended that DPS (HQ)
- 1ssued, irregularly and - without ‘appropriate reason orders reviving .the
o dlsc1plm:uy action proposed against Shri Kanti Ranjan Debbarma even after
. the charge sheet was dropped by DPS, Agartala on'a peaceful persuasion by
o ‘a group of staff. This point made by Shri Debbarm'l_ls not-at all acceptable.

- As a matter of fact, the incident of 5.8.2002 leading to the dropping of charge
- 'sheet against Shri Debbarma by DPS, Agartala are now well known and

established. Tt is proved that DPS, Agartala was. compelled under threat and

duress to-withdraw the charge sheet as a large number of staff confined DPS,
~ Agartala inside her chamber for a long time, threatened, ‘coerced and

intimidated her to withdraw the charge sheet. There were e\"treme unruliness
o msnde her ofﬁce and the incident wluch took place could in no wwy be telmed
.. as pE‘lcer]

DPS HQ) also dld not transgrace hlS authorlty by 1ssumg ordeérs for
.revival of the charge sheet as he snmply '1cted under the orders of the competent
authority i.e. Chief Postmaster General, _ /“/

- However, as requested by Shri Kanti Ranjan Debbarma, the
undersngned has already ordered that the disciplinary proceedings against him
should be mltmted and concluded at the earliest to spare Shri Debbarma the mental
worry and tensnon arising from pendency of the dlsuplmary proceedmgs

(PK. CHATTERJI )
Chief Postmaster General,
N.E. Circle, Shillong-793 001.
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\N\ A1 . Shn Kanu Ranjan Debbarm'i Ex-Dy Postnmster Agalt’xh HO.
: T . (Through the DPS, Agartala).

2. The Dlrector Postal Service's, Agartala Division, Agartal.a.'
3. . * The APMG (Vig), C.O., Shillong. -
4. ‘Office copy.



